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1.  Aforesaid appeal by assessee for Assessment Year (AY) 2017-18
arises out of the order of learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 26-11-2021 in the matter of an assessment framed by Ld.
Assessing Officer [AO] u/s.143(3) of the Act on 05-09-2019.

2. The sole grievance of the assessee is addition of unexplained
money u/s 69A being cash deposit of Rs.18 Lacs in bank account. The
addition stem from the fact that the assessee deposited Rs.9 Lacs
each on 18.11.2016 & 19.11.2016 in bank account maintained with

HDFC Bank and Central Bank of India. The same was stated to be
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sourced out of Bank loan of Rs.26 Lacs as taken by assessee from her
son Mr. Jayant Kumar M. Mehta on 07.01.2016. The cash of Rs.16.50
Lacs was stated to be withdrawn on 14.01.2016 and 29.01.2016. The
assessee admitted income of Rs.10.16 Lacs.

3. The assessee further submitted that the cash was accumulated
with an intention to purchase the property. The amount so deposited
was stated to be loaned to daughter-in-law for purchase of property.
During assessment proceedings, the assessee stated that the cash
was deposited out of income earned in earlier years. However, this fact
remained to be substantiated. Accordingly, the amount of Rs.18 Lacs
was added to the income of the assessee.

4. The Ld. CIT(A) confirmed the same on the ground that the
assessee failed to substantiate that the cash of Rs.16.50 Lacs as
withdrawn from Bank accounts in January 2016 was actually kept in
hand and the same was subsequently used to deposit the same in
Bank Account during demonetization. The assessee also failed to
adduce evidence with respect to balance amount of Rs.1.50 Lacs.
Accordingly, the appeal was dismissed. Aggrieved the assessee is in
further appeal before us.

5. | find that that it is undisputed fact that the assessee obtained
loan of Rs.26 Lacs and withdrew an amount of Rs.16.50 Lacs during
January, 2016 from her bank account. No other use of the cash has
been noted by lower authorities. Considering the fact that the cash has
been deposited during November 2016 and there is not long time gap
between the two transactions, the source to the extent of Rs.16.50
Lacs could be accepted. For the balance Rs.1.50 Lacs, no plausible

explanation has been furnished by the assessee. Therefore, | delete
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the impugned addition to the extent of Rs.16.50 Lacs and direct Ld. AO
to re-compute the income of the assessee.
6. The appeal stand partly allowed.

Order pronounced on 21° September, 2022.
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